
 4133  SC  &  ST  Comm.  SRAVANA  29,  896  (SAKA)  Re.  Question  of
 Report

 RE.  QUESTION  OF  PRIVILEGE

 COMMITTEE  ON  THE  WELFARE
 OF  SCHEDULED  CASTES  AND

 SCHEDULED  TRIBES
 TWENTY-SEVENTH  REPORT

 SHR]  D.  BASUMATARI  (Kokra-
 jhar):  beg  to  present  the  Twenty-
 seventh  Report  of  the  Committee  on
 the  Welfare  of  Scheduled  Castes  and
 Scheduled  Tribes  on  the  Ministry  of
 Finance  (Department  of  Banking)—
 Reservations  for,  and  Employment  of,
 Scheduled  Castes  and  Scheduled
 Tribes  in  the  Reserve  Bank  of  India
 and  its  Associate  Institutions.

 ————
 i2  03  hrs.

 RE:  QUESTION  OF  PRIVILEGE

 DELAY  IN  LAYING  ON  THE  TABLE  REpORT
 ON  BHAKGAVA  COMMISSION  ON  NATION-

 ALISATION  OP  SUGAR  INDUSTRY

 MR  SPEAKER:  Now,  Shri  L.  N.
 Mishra  to  make  a  statement.

 SHRI  DINEN  BHATTACHARYYA
 (Serampore):  We  have  not  received
 the  copy  of  the  statement.

 "MR.  SPEAKER:  It  comes  only  to
 the  Speaker.

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L.  N.  MISHRA):  After  the
 question  of  striking  railwaymen  was
 raised  in  the  House...

 PROF.  MADHU  DANDAVATE
 (Rajapur):  At  what  stage  are  you
 allowing  privilege  motions?  है ड  have
 been  standing  right  from  the  time  be-
 Tore  you  hag  called  the  hon.  Minister.

 MR.  SPEAKER:  What  privilege?
 PROF.  MADHU  DANDAVATE:  I

 have  already  given  notice  of  a  privi-
 :  lege  motion,  As  far  as  the  Bhargava i

 Commission's  report  on  nationalisa-
 tion  is  concerned,  it  had  been  submit-
 ted  to  the  Government  on  fhe  5th
 May,  ‘1973,  On  the  I6th  May,  the  for-
 mer  Agriculture  Minister,  Shri  F.  A.
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 Ahmed  had  admitteq  that  only  the
 previous  day,  that  is,  the  l5th  May,
 1973,  he  hag  received  the  report  of
 the  commission  on  nationalisation  of
 the  sugar  industry.  According  to
 section  3(4)  of  the  Commission  of
 Inquiry  Act,  1953,  the  appropriate
 Government  shal]  cause  to  be  laid  be-
 .ore  the  House  of  the  people  or  as  the
 case  may  be,  the  Legislative  Assem-
 bly  of  the  State,  the  report,  if  any,
 on  the  inquiry  made  by  the  commis-
 sion  under  sub-section  (l)  together
 with  a  memorandum  of  the  action
 taken  thereon  within  a  period  of  six
 months  of  the  submission  of  the  report
 by  the  commission  to  the  appropriate
 Government.

 So,  though  the  Report  was  submit-
 ted  on  15th  May  973  and  it  has  ap-
 peared  in  the  press  that  almost  all  the
 members  of  the  Committee  had  ex-
 pressed  themselves  in  favour  either  of
 creating  a  Sugar  Authority  or  natio-
 Nalisation  of  the  sugar  industry,  be-
 cause  of  the  pressure  of  these  recom-
 mendations  deliberately  the  reports
 are  being  withheld  from  this  House.

 I  am  bound  to  point  out  as  a  prece-
 dent  that  you  were  kind  enough  to
 admit  another  motion  submitted  by
 me  in  connection  with  a  breach  com-
 mitted  by  the  Minister  of  Law,  Justice
 and  Company  Affairs  when  as  re-
 quired  by  section  62  of  the  MRTP
 Act,  he  had  faileq  to  submit  any  re-
 ports  of  the  MRTP  Commission.  On
 that  occasion,  Shri  Gokhale  tame  be-
 fore  the  House  and  tendereg  an  un-
 qualified  apology.  Then  I]  myself  said
 that  since  he  has  given  an  unqualified
 apology  with  an  assurance  that  as
 required  by  section  62  of  the  MRTP
 Act  hence  forward  all  the  reports
 would  be  submitted,  I  did  not  press
 my  privilege  motion.

 Shri  Ahmed  is  no  more  the  Food
 Minister.  But  when  he  was  the  Food
 Minister,  he  had  said  before  this
 House  on  l6th  May  i973  that  ‘yester-
 day  the  Report  was  submitted’.  So
 many  months  have  elapsed.  Not  only
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 has  the  Report  not  been  presented  to
 us  but  no  Memorandum  regarding  ac-
 tion  taken  has  been  given  to  us.  We
 very  much  suspect  that  because  the
 recommendations  are  against  the
 sugar  magnates,  probably  due  to  some
 obligation  to  them  Government  wants
 to  skid  back  and  prevent  the  House
 from  knowing  about  these  official
 reports,

 This  is  a  clear  breach  of  the  provi-
 sions.  This  is  a  breach  of  privilege  of
 the  House  and,  therefore,  I  suggest
 that  I  shoulg  be  permitted  to  move
 a  privilege  motion  against  the  Minis-
 ter,

 sit  मसीह  नारायण  पांडे  (गोरखपुर)  :
 अध्यक्ष  महोदय,  6  मई,  को  श्री  फखरुद्दीन
 चली  प्रहमद  द्वारा  यह  कहा  गया  था  कि  i5  मई
 को  हम  को  'शिषोर्ट  मिल  गई  है,  वह  रिपोर्ट
 एग्जामिनेशन  में  शौर  उस  के  बाद  इसको  सदन
 में  रखा  जायेगा  ।  यद्यपि  राज  इस  बात  को
 एक  बाल  ये  ऊपर  हो  गया  है,  लेकिन  अभी
 तक  यह  रिपोर्ट  नहीं  रखी  गई  है  1  प्राय  जानते
 हैं  कि  जब  26  नवम्बर,  973  को  हम  ने
 हाउस  में  इस  मामले  को  रेज  किया  था,  तो  आप
 ने  कहा  भरा  कि  इस  पर  यहा  बहस  होनी  चाहिए  ।
 मैं  समझता  ज  कि  यह  प्रिविलेज  का  मामला
 ठो  नहीं  है,  लेकिन  प्रोधायटी  का  मामला
 है  ।  इस  सदन  मे  इस  पर  बहस  होनी  चाहिए
 और  मंत्री  महोदय  को  इस  बारे  में  ब्यान
 कना  चाहिए  ।  पार्लियामेंट  में  ट्म्जं  साफ
 रेफरेंस  को  चेंज  किया  था  कौर  कहा  था  कि

 शुगर  नैशनलाइजेशन  का  एक  अलग  विषय  है
 धौर  उत  पर  विचार  होना  चाहिए  ।  इसी  लिए

 कमीशन  ने  उस  पर  भ्र लग  रिपोर्ट  दी,  जो  5  मई
 को  पेश  की  गई  t  इस  सम्बन्ध  में  किसी  इन टे रिम
 रिपोर्ट  या  फाइनल  रिपोर्ट  का  प्रश्न  महीं  है  ।
 इस  के  अलावा  शूगर  मेशमलाइजैशन  पर
 कोई  रिपोर्ट  नेही  हैं  ।

 स  लिए  मेंरा  निवेदन  है  कि  भाप  मंत्री
 महोदय  से  कहें  कि  वह  रिपोर्ट  को
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 सदन  की  भेज  पर  रखें,  ता  के  वहां  उस  पर
 विचार  हो  सके  ।  970  में  कांग्रेस  पार्टी  इस
 बारे  में  अपना  फैसला  ले  चुकी  है।  आज  शुगर
 मैगनेट्य  सारे  देश  में  जनता  तथा  सरकार
 को  परेशान  कर  रहे  हैं  ।  कन ज्यू मरज  कौर  लेबर
 दोनों  परेशान  हैं  |  स्वयं  मंत्री  महोदय  से  कहा

 है  कि  किसानों  का  मिलन-मालिकों  पर  60  करोड़
 रपये  आकी  है  ।  यह  प्रो प्राय टो  का  मामला

 है  और  मेरा  निवेदन  है  कि  इस  रिपोर्ट  को
 सय  सरकार  के  मेमोरेंडम  के  सदन  में  पेश
 किया  जाये  |

 SHRI  MADHU  LIMYE
 On  a  point  of  order.

 (Banka):

 MR.  SPEAKER:  I  passed  over  the
 formal  business  because  you  had
 given  two  motions,  one  under  377  and
 the  other  as  a  privilege  motion.

 PROF.  MADHU  DANDAVATE:  I
 dig  not  give  it  under  3TT.  I  will  not
 commit  that  mistake.  It  is  a  clear
 breach  of  privilege.  Pandeyji  has
 done  it  because  he  ig  feeling  embar-
 rassed  since  he  belongs  to  the  ruling
 party.  Though  our  sentiments  are
 the  same,  because  he  is  on  the  other
 side,  he  does  not  want  to  embarrass
 Government.

 wit  ह  खाने:  जिन  कानूनों  में

 स्टेट  यूटरी  प्राविजन्स  होते  हैं  कि  फलां  फलां
 रपट  फला  फना  समय  के  अंदर  .देनी  चाहिए
 उनमें  बहू  उनके  लिए  जरूरी  होता  है  |  शाप
 को  याद  होगा  कि  विगत  मांग  (रिफ  कमीशन
 के  तीन  मामले  उठे  थे  और  तीस  मंत्रियों  ने
 यहां  जाकर  माफी  मांगी--बंधुता  जी  नें,
 ललित  सारा गण  मिश्र  की  कोर  से  सय,
 व्यापार  मंत्री  चट्टोपाध्याय  ने  शौर  सुश्रहुण्यम:
 साहब  ने  माफी  मांगी  ।  फिर  श्राप  का  यह
 प्रावजर्वेशन  है  कि  राज  तो  मैं  इजाजत  दे

 रहा  हूं  लेकिन  भविष्य  में  मैं  इस  को  बर्दाश्त
 नहीं  करेगा--पाइ  शल  नाद  'छाल सेट  दिस
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 moat)  ये  श्राप  के  वाक्य  मुझे
 याद  है  1  झगर  बाप  मूझे  मौका  देंगे  तो  उसे

 ह्  निकालूंगा  ।  तो  छापने  कहां  था  कि  यह
 भविष्य  को  बात  है,  अब  आप  इस  को  बिलकुल
 बर्दाश्त  न  कीजिये  और  227  के  तहत  सी।  थे

 प्रीतिभोज  कमेटी  को  भेज  खोजिये

 SHRI  8.  M.  BANERJEE  (Kanpur):
 ]  support  the  privilege  motion  tabled
 by  Prof.  Dandavate.  Although  I
 agirée  with  the  sentiments  expressed
 by  Shri  N.  N.  Pandey,  this  is  a  clear
 case  of  pnvilege.  Ali  the  Chief  Mius-
 ters  of  UP.,  whether  it  is  Mr,  Kamla-
 pats  Tripathi  or  Shri  Bahuguna,  have
 been  tellmg  in  the  State  Assembly
 that  we  cannot  nationalise  the  sugar
 factones  unless  the  report  is  submit-
 ted  and  the  Centre  has  considered  it.
 I  agree  with  Prof.  Dandavate  that
 this  8  being  shelved  and  not  laid  on
 tne  Table  because  of  the  tremendous
 pressure  of  the  sugar  magnates  from
 UP  and  Bihar.  Mr.  Maurya  said  the
 other  day  that  the  Government  will
 take  some  time  to  consider  the  Bhar-
 gava  Commission’s  report  and  the  re-
 port  cannot  be  placed  on  the  Table
 without  the  memorandum.  Now  it  is
 more  than  a  year  since  the  report  was
 submitted  in  May  ‘1973.  All  of  us
 have  been  crying  hoarse  here  that  the
 report  should  be  laid  on  the  Table.
 You  should  direct  the  Government  to
 lay  the  report  on  the  Table  imme-
 diately  and  also  allow  this  privilege
 motion  against  the  present  Food
 Minister,  Shri  C.  Subramaniam,  who
 should  face  the  music.  Unless  you
 assert  yourself  as  the  Speaker,  this
 report  will  never  see  the  light  of
 day  because  the  entire  finances  of  the
 Congress  Party  for  the  elections  come
 from  the  sugar  magnates.  I  submit
 that  you  should  direct  the  Govern-
 ment  to  lay  this  report  on  the  Table
 and  also  allow  this  privilege  motion
 under  rule  227,  because  we  want  to
 exrose  this  Government  to  the  hilt
 and  prove  that  their  policy  of  socia-

 ism  is  only  on  paper.

 Privilege
 श्री  झील  विहारी  बाजपेयी  (ग्वालियर)

 अध्यक्ष  महोदय,  मुझे  एक  निवेदन  करना  है
 सुगर  एंक्वायरी  कमेटी  की  रिपोर्ट  के  बारे
 में प्रश्न  काल  में  भी  मामला  उठा  था  और
 श्री  मौर्य  यह  उत्तर  दिया  था  कि  रिपोर्ट  पर
 विचार  हो  रहा  है  और  जब  सरकार  फैसला
 कर  लेगी  तब  रिपोर्ट  रखी  जावे  गी।  सरकारी
 फैसले  के  बिना  रिपोर्ट  नही  रखी  जा  सकती  t
 wa  fer  भी  हम  ने  कहा  था  कि  यदि  सरकार
 स्वय  फैसला  करने  में  देर  कर  रही  है  तो  भी
 रिपोर्ट  को  देल  पर  रखने  में  देर  नहीं  होनी
 चाहिए  ।  पे  कमीशन  की  रिपोर्ट  झाई  ।
 सरकार  ने  फैसला  बाद  में  किया  लेविन  पे
 कमीशन  की  रिपोर्ट  टेबल  पर  रख  दी  गई  t
 तो  कमीशन  की  रिपोर्ट  को  टेबल  पर  न  रखने
 का  कोई  श्रचित्य  नहीं  है  सरकार  गर
 असमंजस  मे  है  राष्ट्रीयकरण  करे  या  न  करे
 शौर  झसमजस्य  के  कारण  राजनैतिक  हो
 सकते  हैं  तो  ग्समजस  के  कारण  सरकार  देर
 लगा  सकती  है  लेकिन  रिपोर्ट  को  सदन  की
 टेबल  पर  रखते  में  देर  नहीं  लगाई  जा
 सकती  जब  कि  कानून  इस  बारे  मे  साफ  है
 कि  6  महीने  के  अदर  रिपोर्ट  सदन  के  सामने
 आ  जाती  चाहिए  i

 MR.  SPEAKER  When  was  it  re-
 ceived  by  the  Government?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 (SHRI  8  P.  MAURYA):  On  the  27th
 September.  Six  months  are  not  over.

 अध्यक्ष  महोदय  :  इसमें  एक  भ्रम  हो  रहा
 है  ।  जहां  तक  कानून  का  सवाल  है  यह  मधु
 जी  का  कहना  अपनी  जगह  सत्य  है.  कि...
 स्टेट्यटरी  प्राविजन  एक  है  कि  ि  महीने  में
 रिपोर्ट  भरा  जानी  चाहिए।  उनमें  शब्द  रिपोर्ट
 है,  उसमे  इन्टेरिम  रिपोर्ट  शब्द  नहीं  डे  गौर
 रिपोर्ट  का  श्री  सरकार  फाइनल  रिपोर्ट
 लगाती  है  ।  फाइनल  रिपोर्ट  27  सितम्बर
 को  मिली  थी  |  कके  ज़ियाद  से  इस  सेशन
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 मेंरा  जाना  चाहिए  ।  मैं  पहले  भी
 इस  सात  सें  कह  चुका  हूं  और  राज्य  सभा  में
 भी  कि  करीब  एक  हफ़्ते  के  अंदर  बह  रिपोर्ट
 सदन  की  टेबल  पर  रख  दी  जावेगी  |

 जहां  तक  सरकार  के  बारे  में  शक  किया
 गया  है  कि  सरकार  दादे  के  साय  इस  रिपोर्ट
 को  पीछे  रख  रहो  है  ओर  कभी  भो  यह  रिपोर्ट
 दिन  को  रोशनो  नहीं  देश  पारगी,  यह  सब
 उनके  झपने  मन  को  धारणा  है।  इसमे  कोई
 सत्यता  और  सार  नहीं  है  ।  निश्चयपूर्वक
 सरकार  (एक  हो  के  अंदर  भाग  कप्तान
 की  रिपोर्ट  को

 अध्यक्ष  महोदय:  फाइनल  रिपोर्ट
 कौनसी  तारीख  कोलाई  है।

 SHRI  B.  P.  MAURYA:  The  six
 months  period  is  not  over  yet,  It  will
 be  over  on  the  28th.

 MR.  SPEAKER:  When  was  the
 final  report  submitted  to  the  Govern-
 ment?

 SHRI  B.  P.  MAURYA:  On  _  the
 27th  September  of  this  year.  Six
 months  period  is  not  over.  I  am  not
 sure  of  the  month.  It  may  be  Feb-
 ruary.

 अध्यक्ष  महिला  :  फाइल  ;  रिपोर्ट  य्
 आ  &  ।

 Give  me  the  date  If  you  are  not
 sure,  you  may  give  it  later  on  today
 or  by  tomorrow.  You  have  to  state
 the  date  on  which  this  report  was
 submitted.  Because,  the  date  you
 mention  jis  yet  to  come.

 SHRI  B.  P.  MAURYA:
 February  ‘1974.

 On  the  27th

 PROF.  MADHU  DANDAVATE:
 Sir,  one  submission  regarding  facts.
 Shri  Ahmed  in  this  very  House  on  the
 369  May,—you  can  check  up  from
 the  proceedings—had  already  stated
 that  the  Bhargava  Commission  Report
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 on  nationalisation  has  been  submitted
 on  the  l5th.  Last  time  your  ruling
 was  regarding  the  MRTP  Report.
 There  is  no  question  of  a  final  report;
 whether  it  is  an  administrative  report
 or  any  other  report,  every  report  has
 to  come  before  us.  That  wag  your
 ruling.  That  was  also  the  advice
 given  by  the  Attorney-General.  Sir,
 you  are  not  listening  to  me.

 अध्यक्ष  महोदय  :  मैंने  उन  से  डेट

 पूछी  है  कि  इन्टेरिम  रिपोर्ट  कब  झाई  है  कौर
 फाइनल  कब  आई  है।  मैं  अपनों  पहले
 की  रूलिंग  भो  देखता  चाहता  हूं  कौर  फिर
 आप  से  बात  करूंगा  ।

 PROF,  MADHU  DANDAVATE:
 One  submission  regarding  this  point.
 I  am  quoting  a  precedent  in  this
 House,

 MR.  SPEAKER:  I  will  see  every
 precedent.  Please  send  it  to  me,
 giving  the  date.

 SHRI  S.  M.  BANERJEE:  Sir,
 Please  announce  it  in  the  House.
 Otherwise,  they  will  come  and  talk
 with  you  in  the  chamber,

 अ्रध्यक्ष  महोदय  :  अगर  मै  उन  से  भी
 हाउस  में  मिलना  तो  फिर  आप  भी  मझ  से
 प्रेशर  बात  नहीं  कर  सकेंगे  |  सब  मेम्बर  झा
 कर  बात  करते  हैं,  रिक्वेस्ट  करते  हैं,  तो
 पहले  यह  मान  लीजिये  ि

 Nobody  will  see  me  in  my  chamber.

 SHRI  C.  H  MOHAMED  KOYA
 (Manjeri);  Mr,  Speaker,  Sir....

 MR.  SPEAKER:  We  cannot  take
 up  two  af  a  time.  प्राय  ने  लिखा  है  कि

 पकी  पानियामेन्ट्री  ड्यूटी  में  रुकावट  डाली,
 गई,  इस  लिये  कि  आप  आगरा  नहीं  जा
 सके  ।  आगरा  से  इधर  शाने  में  रुकावट
 होती  तो  देख  सकते  थे,  लेकिन  उधर  जाने  में
 रुकावट  नहीं  होती  है  :  पार्लियामेन्ट  से
 नागरा  उस  तरफ  है,  श्राप  उधर  जा  रहे  थे,
 इसमें  रुकावट  कैसे  हो  गई  ?


